
An Act further to amend t,he Indian Tariff Act, 1934. 

1 [28th Ap~il,  19517 
BE i t  enacted by Parliament as follows :- 

1. Short title.-This Act may be called the Indian Tariff (Second Amend- 
ment) Act, 1951. 

2. Amendment of section 4Ain Act XXXII of 1934.-In sub-section (2 
of section 4A of the Indian Tariff Act, 1934 (hereinafter referred to  as  t he  
principal Act), for the words " in session ", wherever they occur, the  word 
" sitting " shall be substituted. 

3. Amendment bf the First Schedule, Act XXXII of 1 9 3 4 . 1 n  the Firrt  
Schedule to the principal Act,- 

(i) for Item No. 8 (3), the following Item shall be substituted, namely :- 

a' 8 (3) Fruits, candied and Protective . . December 
crystallised. ad valorem. ( ' I " I 3lst, 

1952. "; 

(ii) for Item No. 20 (I), the following Item shall be substituted, namely :- 

Price anna 1 OT 14d. 

." 20 (1) 

. . 

26 per cent. 
ad valorem. 

36 per cent. 
ad valorem. 

Fruit Juices, Squa- 
shes, Cordials and 
Syrups not other- 
wise specified- 

(a) manufactwed in 
a British Colony. 

Tr 

(b), not manufactured 
in a - British 

(iii) for Items NO;. 20 (3), 20 (4) and 20 (5),,the following Items sha ll 
be substituted, . . .  namely :- 

Revenue . 
Revenue . 

/ Co!onj;. 

. . . .  

. . . .  
I 

" 20 (3) 

* 

1 .  

. . 

.. -; 

. . I  
in  a British 
Colony. 

. . .  ~ 

Fruits, canned, bot- 
tled or other- 
wise packed, not 
o therwise speci- 
fied- 

(a) manufactured in 
a British Colony. 

(b) not manufactured 

. Protective 

Protective . 
26 pqr cent. 

a d  valorfl.. 

36 per 'cent. 
ad .valorem. . . 31st,, 

1952. 

f 

. . . .  
- 

. .  

December 
alst,  
105zi 

Decembe~ 



(iv) for Items Nos. 20 (8) and 20 (9), the following Items shall be eub- 
etituted, namely :- - 

$ 
I 

. 
($ " :,4 38. 

i 
u' 

i 
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The following 
fruits, canned or 
'otherwise packed, 
namely r 

Aprioots, Berries, 
Grapes, Plums 
and Prunes, and 
fruit salads com- 
posed not less 
than 80 per oent. 
in quantity and 
in value of the 
above named 
fruits- 

(a) manufaotured i n  Yrotective 
a British Colony. 1 - 

' 1 
(b)-not m a n u f a o m d  

In a British 
- Colony. 

40 per oent. 
ad valorem. 

, 

80 '~er  oent. 
ad valorem. 

36 per cent. 
ad ualorem 

. . 

. . 

. . 

Pineapples, oanned 
o r  otherwim pack- 
ed- 

~ r o k c t i v e  . 

Revenue . 
Revenue , 

, 
20(4) 

20 (6)  

Protective . 

Jams, Jellies and 
Marmalades, oan- 
ned, bottled or 
otherwise packed. 

Juioes either indi- 
vidually or in 
mixture, of the 
following fruits, 
namely : 

Apricots, Berries, 
Grapes, Pineapple, 
Plums and Prunes- 

. . 
(a) manufactured in 

a British Colony. 

(b). not manufactured 
~n a British Colony. 

I 

36 per oent. , 
ad valorem. 

. . 

. . 

. . 

(a) manufactured i n  Protective 28 per cent. December 
B British 1 0  1 1 a .  1 1 1 31,. 

1952. 

December 1 
31sc. 
195%. 

I 
I 
i 

. . 

.. 3 1 ;  

(b). not manufaotured Proteotive 36 per cent.. Deoember 
~n 'a Britimh 1 . ) I* *. 1 1 1 318%. 
Colony. 1962.,"; 
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(v)  for Item No. 48 (I), tha following Item shall be substituted, name- 
- Iy i- 

" 48 (1) Fabrios, not other- 
wise specified, aon- 
taining more than 
90 per oent. of 
~ltifioial silk- 

(a) of British manu- Proteotive . 30 par oent. . . . . December 
facture. ad valorem 31st, 

or 24 annas 1952. 
per square 
yard, whioh- 
ever is 
higher. 

( b )  not of British Proteotive . 50 per cent. . . . . Deoember 
manufaoture. ad valorem 31st, 

or four 1952." ; 
annas p3r 
square yard, 
whichever 
is higher. 

I 
! 

(vi) for Item Nos. 48 (4) and 48 (5), the following Items shall be sub- I 
stituted, namely :- i 





(ix) for Item No. 72 (33), the following Item shall be sukstituted 
namely:- 

,- --- --- - 

8 f ' 
\ 3 t 
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(uii) in Item No. 45 (6), in the entry in the second column, after tha- 
wcrd "specified", the words "containing no silk or artificial silk or" shall be, 
inserted . 

1 

(viii) for Item No. 48 (7), the Following Item shall be substituted, 
namely:- 

"4S(7) 

Protective . 

Protective . 

Fabrics. not other- 
wise specified, 
containing not 
more than 10 
per cent. silk 
or 10 per sent. 
artificial silk or 
,10 per cent-. wobl, 
but containing 
more than 60 
per cent. ootton 
and not more than 

I 

I 

90 per cent. j ootton- 

(a) of British rnsnu- 
facture. 

( b )  not of British 
manufnotute. 

-- - 
I 1 f  

"72(33) 

,c.e 

* 

25 peroent. 
ad valorem. 

50 per cent. 
ad valorem. 

Pickers used in Protective . 
textile industries. 

December 
31st, 
1952.'" 

-- - 
. . 10 per cent. 

ad valorem. 

. 

i 

Decembev 
I 

31st, 1 
1952. 

December ! 
31st, 
1952." ; - I 

I 

. . 

. . 

. . 

. . 

. . 


